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(c) if so, the details thereof;

(d) whether the Government have ac-
cepted the said recommendations; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) to (e). The report of
the Dr. Satish Chandra Committee on the
subject is still under consideration of the
Government.

{English]

Raw Material for Paper Industry

3587. PROF. UMMAREDDY VE-
NKATESWARLU: Will the PRIME MINIS-
TER be pleased to state:

(a) whether the supply of conventional
raw materiallike wood and bamboo for paper

industry is on decline;

(b) the details of supply of these con-
ventional resources during the last three

years both in quantity and percentage of the

total utilisation.

(c) the sources of non-conventional
sources of raw material for paper industry;
and '

(d) whether such source is adequately
available to compensate the decline in con-
ventional resources?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P. J.
KURIEN): (a) and (b). On account of the
National Forest Policy, the use of forest
based raw-material for industrial purposes
is not being encouraged. Therefore, inade-
quate supply of conventional raw material is
one of the problems being faced by paper

MARCH 18, 1992

Written Answers 212

Industry. Statistics of raw material utilisation
are not being maintained.

(c) and (d). Government encourage the
use of non-conventional raw-material for
paper industry which include straw (from
wheat, or rice), bagasse, stalks, grasses,
rags, jute and jute waste, hemp, kenaf, waste
paper, etc. Proposals in which minimum
75% pulp is of non-conventional raw materi-
als are exempt from the provisions of com-
pulsory licensing. There is no report of short-
age of such raw material.

Export Obligation of Indian Companies

3588. SHRIANKUSHRAO RACSAHEB
TOPE:Willthe PRIME MINISTER bepleased
to state:

(a) whether the multinational compa-
nies as also the big Indian Companies have
fulfilieel the export obligations before getting
the licences for the expansion of units and
production of goods;

(b) if so, the details regarding loss of
foreign exchange, the names of these com-
panies which have not fulfilled the export
obligations during the last three years;

(c) whether the Government propose to
insist on these companies to comply with
such obligations in view of the introduction of
recent libealisations policy; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P. J.
KURIEN): (a) and (b). In all such cases
wherethe export obligation is imposed at the
time of grant of letter of intent for setting up
new undertaking, production of new items or
substantial expansion, the conversion of the
letter of intent into an industrial licence is
done only after either a legal agreement or
bond is executed by the applicant and is





